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Record of Proceedings

Learned counsel for the Respondent requested for two weeks time to file reply to
the Petition. Learned counsel for the Petitioner had no objection in this regards and
requested for two weeks to time to file rejoinder to the reply.

2. The Commission directed the Respondent to file the reply by 5.6.2018 with an
advance copy to the Petitioner, who may file its rejoinder, if any, by 29.6.2018. The
Commission directed that due date of filing the reply and rejoinder should be strictly
complied with. No extension shall be granted on this account.

3. The petition shall be listed for hearing on 21.8.2018.

By order of the Commission

Sd/-
(T. Rout)
Chief (Legal)
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